
certain further amendments 
to the Central Excise Rules, 
1944;

(4 ) GSR No. 861 dated the 26th 
September, 1988 making 
certain further amendments 
to the Central Excise Rules, 
1944;

(5 ) GSR No. 907 dated the 11th 
October, 1958, making 
certain further amendments 
to the Central Excise Rules, 
1944;

(6) GSR No. 908 dated the 11th
October, 1958 making
certain further amendments 
to the Central Excise Rules, 
1944; and

(7 ) GSR No. 909 dated the 11th
October, 1958, making
certain further amendments 
to the Central Excise Rules, 
1944.

[Placed in Library. See No. LT-995/  
58.]

No t if ic a t io n s  u n d er  Se a  Cu s t o ms  
A c t

Dr. B. Gopala Redd): I beg to lay on
the Table, under sub-section (41 of 
scction 43B of the Sea Customs Act. 
1878, a copy each of the following 
Notifications: —

( 1) GSR No. 873 dated the 4th 
October, 1958;

(2 ) GSR No. 874 dated the 4th 
October, 1958; and

(3 ) GSR No. 875 dated the 4th 
October, 1958, containing the 
Customs Duties Drawback 
(Alabaster Articles) Rules, 
1958.

[Placed in Library. See No. LT-996/  
58.]

Cu s t o ms  a nd  Ce ntral  Ex c is e  Duties  
Dr a w b a c k  (P ipe r a z in e  Sy r u p ) R u le s

Dr. B. Gopala Reddi: I beg to lay
on the Table, under sub-section (4) of 
section 43B of the Sea Customs Act, 
1878 and section 38 of the Central

89 Papers laid on the
Table

Papers laid on the 90 
Table

Excises and Salt Act, 1944, a copy of 
the Customs and Central Excise Duties 
Drawback (Piperazine Syrup) Rules,
1958, published in the Notification No. 
GSR 876 dated the 4th October. 1958. 
[Placed in Library. See  No LT-997/  
58]

No t if ic a t io n s  under  Sea  Cu s t o ms  
A ct

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Stnha): I beg
to lay on the Table, under sub-section
(4 ) of section 43B of the Sea Customs 
Act, 1878, a copy of each of the 
following Notifications: —

( 1) GSR No 841 dated the 27th 
September, 1958, making 
certain further amendment to 
the Customs Duties Drawback 
(Potassium Citrate) Rules, 
1957; and

(2 ) GSR No. 1014. dated the 1st 
November, 1958.

[Placed m Library. Sec No. LT-998/  
58]

N o t i f i c a t i o n s  u n d e r  S e a  C u s t o m s  
A c t  a n d  C e n t r a l  E x c i s e s  a n d  S a i .t  

A c t

Shrimati Tarkeshwari Sinha: I beg
to lay on the Tab'e under sub-section
(4 ) of section 43B of the Sea Customs
Act. 1878 and section 38 of the Central 
Excises and Salt Act. 1944. a cooy of 
each of the following Notifications: —

( 1) GSR No. 842 dated the 27th
September. 1958. making
rertnin amendment to the 
Customs and Central Excise 
Duties Drawback (Fatty 
Acids) Rules, 1958;

( 2) GSR No 843 dated the 27th
September. 1958. making
certain amendment to the
Customs and Central Excise 
Duties Drawback (Motor 
Vehicles’) Rules, 1958; and

(3 ) GSR No 1015, dated the 1st 
November. 1 5̂8, containing 
the Customs and Central
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